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RAJYA SABHA 
Thursday,   the   10th   May,   l990/the 20th    
Vaisakha,    1912   (Saka} 

The House met at eleven of the Clock, 
(Mr. Chairman in  the Chair 

ORAL ANSWERS TO QUESTIONS 

Abid Hussain  Committee on Textile 
Policy, 19,85 

*121. DR. YELAMANCHILI SIVAJI : 
Will the Minister of TEXTILES be pleased 
to state : 

(a) what are the salient features of the 
report of the Abid Hussain Committee on 
Textile Policy, 1985 ; 

(b) what steps have been taken to 
implement the recommendstions contained 
in the report   ;  and 

(c) whether Government propose to 
lay the report on the Table of the  House? 

THE MINISTER OF TEXTILES 
WITH ADDITIONAL CHARGE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI SHARAD YADAV) 
: (a) A statement is laid on the Table of the 
House (Annexure-I). (See below). 

(b) The recommendations made by the 
Committee are under examination. 

(c) The Committee Report, with Hindi 
translation, would be placed in  the 
Parliament  Library. 

Statement 

The following are the salient features of 
the Report submitted by the Abid Hussain 
Committee on Textile   Policy,   1985 :- 

(1) The 1985 Textile Policy was 
anchored  on the right principles. 
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to  Questions 2 
(2) The Committee has adopted 

next 10 years for time perspective. 

(3) An APEX Council with permanent 
representative of non-officials from all the 
different parts of the ia$us{ry should be. 
appointed for monitoring and implementing 
the action that result from the recom-
mendations of the Committee. The Council 
to be appointed for a period of 2 years may 
later be appointed on a permanent basis. 

(4) Cotton growers should receive 
remunerative prices. The price policy for 
raw cotton should have competitive 
advantage. Stability of cotton prices should 
be achieved. India should be a stable 
exporter of cotton. An APEX level Cotton 
Development and Technology Authority 
should be  established. 

(5) The import duty on synthetic fibre 
and yarn should be so designed as to make 
the landed prices of synthetic fibre roughly 
equivalent to phased schedule of domestic 
prices to be determined and pre-announced   
by   the   BICP. 

(.6) A minimum economic size for 
spinning industry should be evolved. 

(7) The system of hank yarn vis-avis 
reservation should be so made that 
adequate hank yarn to handloom weavers 
is effectively provided. To check the 
tendency of diversion of hank yarn to 
powerlooms, hank yarn supplied by the 
mills to handloom cooperative societies 
and other handloom organisations 
recognised by the Development 
Commissioner for Handlooms should be 
exempted from the Excise Duty and Excise 
Duty charged on hank yarn sold otherwise. 
The access of the handloom weavers to 
hank yarn should: not dimuiysh. The 
reservation items for handlooms should be 
placed in IXth Schedule of the Constitu-
tion?    For   the    welfere of   the 
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handloom weavers the Committee has 
recommended establishment of a general 
Welfare Fund and a Weavers 
Rehabilitation Fund. 

(8) The Janata Cloth Scheme should 
be redesigned and targetted more directly 
at the low earning weavers. 

(9) The Committee recommended 
establishment of Area Based Handloom 
Promotion Agency in handloom 
Concentration areas and also an APEX 
agency called National Handloom 
Development Authority to bring together 
all the professional, technical, design, 
managerial, marketing and financing 
inputs needed to give a major impitus to 
the promotion of handlooms in the 
country. 

(10) The lot of powerloom wea 
vers should be improved, further 
growth and dynamism induced and 
regularisation of powerloom ac 
tivity ensured. For the ameliora 
tion of powerloom weavers, Health 
Insurance Funds and Social Sec 
urity Funds should be established. 
The powerloom centres already 
established should, be strengthened, 
made more effective and their 
number increased. Powerloom 
Area Development Corporation, 
should he established where there 
are more than 25000 powerloom 
weavers. The Labour Enforce 
ment and Welfare Agency should 
be established in each powerloom 
concentration area as a subsidiary 
of  PADC. 

(11) The mill industry should 
continue to be modernised rapidly. 
The institutional arrangements 
should be devised for effectively 
implementing industrial infrastruc- 
turing required. Textile Restruc 
turing Asset Trusts should be for 
med in identified metropolian 
areas with a concentration of 
around 25000 textile workers or 
more. These Trusts should be 
endowed with legal and adminis 
trative   powers. 

 
(12) The country should take full 

advantage of its international 
competitiveness in textiles and step up 
exports particulrlay garments. The 
handloom exports should be given greater 
attention in terms of design and marketing 
support. 

(13) Levy of excise duty on textiles 
must be shifted from fabric processing, 
finishing stage to yarn stage. 

(14) The Committee has re-
commended that the Department of 
Industrial Development jointly with the 
Ministry of Textiles should appoint a 
Technical Group to go into medium and 
long-term requirements of the textile 
machinery industry. 

DR. NARREDDY THULASI REDDY 
: Why are the Congress members missing? 

SHRI M. A. BABY  : The whole side  is  
vacant. 

DR. YELAMANCHILI SIVAJI : Sir, I 
expected the Minister to take courage into 
his hands. He should not repeat the 
bureaucratic version of defending the 
misdeeds of the earlier Government and 
their policies. 

The Textile Policy of 1985 clearly says 
in items 8 and 9 that the distinct and unique 
role of the handloom sector is to be 
preserved, as well as in item 11, the Policy 
says that the pre-eminent role of cotton as 
the main raw material of textile industry 
would be maintained. 

The Gazette Notification dated May 13, 
1988, while appointing the Abid Hussain 
Committee, clearly stated that the 
Committee would be expected to make an 
assessment of how far the various measures 
devised in the Policy for the protection of 
handloom sector have been effected in 
achieving their objectives and also whether 
the pre-eminent role of cotton as the main     
raw 
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material of textile industry has been 
maintained, as stated in the Policy. 

Unfortunately, nothing has been 
mentioned about the handloom weaver as 
well as the cotton grower. As you are aware, 
Sir, the handloom weavers and cotton 
growers in Guntur and Prakasam districts 
committed suicide for want of remunerative 
prices and livelihood in these two districts. 
But this Committee never visited those two 
districts. How many, sittings did the 
Committee have and who were the people 
who were called to give evidence before the 
Committee among the cotton growers and 
handloom weavers? I would like to elict this 
clarification   from   the   hon.   Minister. 

 
DR. YELAMANCHILI SIVA 

JI : Sir, the specific question is 
with regard to the Abid 
Hussain Committee Report on the 
Textile policy of 1985. I feel this 
policy is responsible for the failure 
to protect the interests of the cotton 
growers as well as the handloom 
Weavers and that is why they were 
going down and committing suicide. 
This policy is not only against the 
two categories of cotton growers and 
handloom weavers but it is also 
meant for the advantage of big 
industries like Reliance and all 
those who produce artificial fibre 
and who import it at the cost of 
the cotton growers and handloom 
Weavers. The honourable Minister 
has mentioned several other things 
as far as protection for the cotton 
growers and handloom weavers is 
concerned. 1 feel that this Textile 
Policy envisaged by the earlier 
Government has done precious little 
to safeguard the interests of these two 
Categories and I feel that this policy 
Should be scrapped lock, stock and 
barrel and a new policy should be 
evolved . It is the quixotic and 
Slipshod attitude in which this Co 
mmittee has prepared this report, 
even without calling the concerned 
people for giving evidence, nor did 
this Committee go round the affected 
areas .............  

MR.   CHAIRMAN   :   What    is your 
question? 
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DR. YELAMANCHILI SIVAJI : 
My question is, is there any proposal under 
the consideration of the Government to 
scrap the existing Textile Policy, envisaged 
during 1985, lock, stock and barrel and to 
evolve a new textile policy which is more 
realistic and in tune with the demands and 
needs of the cotton growers and handloom 
weavers? 
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SHRI S. MADHAVAN : So far as the 
recommendations on hank yarn are 
concerned, there cannot be any 
reconsideration about making available 
hank yarn for the handloom industry. Will 
the Government straightforwardly tell all the 
NTC mills to produce hank yarn to feed the 
handloom industry? 

The other question is about the 
modernisation of sick textile industries. The 
Finance institution are refusing to assist the 
textile industry for modernising their 
machinery. There are a lot of sick mills 
coming up. Will the Government consider 
financing the sick units for modernising  
their     machinery? 

 

 

*122 [The questioner (Shri Chaturanan 
Mishra) was absent.    For answer, vide  
Col... .36... .infra] 

*123 [The questioner (Shri Surender 
Singh) was absent . For answer vide   
Co!..... 37.. infra] 

*124 [The questioners (Chowdhary 
Hari Singh and Shri Krishna Kumar 
Birla) were absent. For answer vide 
Col......... 38....infra] 

 


